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CEiITRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NET' DELHI.

oA -2ss7 /200s

this the 31st day of l.larch, 2OO4.

Hontb
Hon'b

e Shri Shanker RaJu, l,lember(J)
e Shri Sarweslrwar Jha, Member(A)

I
I

Ramesh Chand Sai 'Upper Division Clerk,GrouP'C',
C/o Sh. SatYa Mitra Garg'
113-C, DDA Flats, ).lotia Khan'
Jhandewalan, New Delhi-ss. ....
(through Sh. S.l,l. Garg, Advocate)

Appl icant

1

Versug

Council for Scientific & Indu8trial
Research, through its
Director General,
Anueandhan Bhawan'
Rafi Marg, New Delhi-l.

t
2 The Director,

National Instltute of Science
Communication and Information
Regources,
Dr. K.S. Kriehnan l,larg'
New Delhi-12.

3. Dr. Vikram Kumar'
Di rectorr,
National Phyaioal Laboratories,
Pusa, New Delhi.

Th€ Chief Vigilance Commiesioner,
Central Vigi lance Cormtssion,
Satarakta Bhawan'
GPO Complex,
INA, New Delhi-23. .... Respondents

(through Sh. C. Hart Shanker, Advocate)

ORDER (ORAL)
Shanker Raju, l,lember(J )

Learned counEel for the reepondente etates

that Reepondents No.4 has requeeted Reepondent No.2

to file reply on their behalf. On perusal of the

record, 6t the Bar a statement has been made that the

enquiry has culmtnated into enquiry report.
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2. l{e f ind in pursuance of the enquiry an

office order has been pasEed by the Disciplinary

Authority. LEarned couneel for the applicant eeeke

withdrawal of OA with liberty to agitate nex, cause of

action in accordance witJh laur. Liberty is accorded'

All the issuee raised in this OA are left open'

3. O.A. is diemiseed as withdrawn.
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(Shanker: Raiu)

l,lember( J )

R-r
(Sarwesh.war Jha)

Member(A)
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